The Tripura Home Guards Welfare &
Benevolent Fund Rules, 1992

a/w Amendment dt.21.05.2021
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' PART-I—Orders and Notifications by the Government;ofl"rip'nra,
the High Court, Government Treasury efe.

GOVERNMENT OF TRIPURSA |
IIOME DEPARTMENT '

" No. F. 26(7)-PD/75 Dated, Agartala, the 28th April, 1992,

NOTIFICATION

WHEREAS the existing rules regulating the collection and use of funds for the welfare
of Tripura State Home Guards Organisation and Benevelent: Fund gre imdequate .
AND WHEREAS it is expedieni o make fresh g :

_ ules regulating the collection anq yga
of funds for the welfare of Tripura State Home Guards O

: wel : Ho Lganisation and Benevelent Fynd
and for matters connected therewith and meidesital thereto : : s

NOW, thewefore, the State Gove
collection and use of funds namely :—
%

’.’/ Short title and Commencenient...- : . :
\/ (1) These rules may be called the Tripura Home Guards  Welfare
Fund Rules, 1952, ' :

oyl (2} They shall come into force on and from the.
Gazette. :

" Definitions. e .
In these rules, unfess the context otherwise requires—

(a) “‘Dependent” means wife, non
: daughter of g beneficiary. _
(b) “Fund” means the Tripura Home Guards Welfare and i3
(¢) “‘State Government” means Government of Tripura.
3 Constitution of Flll‘ld.‘ Co o

rinment frame the following Rules to regulate  the

and  Beneveleant
da:te of their _p_ub!ioa;cion ‘1'11" the Qificial

I3

b

LA L i

-
~earning son upto the age of 21 years and non-earning

eev.lent F und.

- Each Unit, viz. the Tripura Home Guard Organisation
fGuards Rattalion and the CcntraI.Training Institute fo
- have separate Welfare and Benevelent Funds of their own,
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4. Sounrces of Fomd.
The fund shall be raised and suported by—
(i) subscriptions by its members ;
(i) grants as may be sanctioned by the Government of India or by the Stite Government,
(iii) income derived f;om umt actwﬁ; QJL};@J.: @:éll\iscn,‘.,g_asden congerts, fate, entertain-
ments efc. : Cig L3N S S
(iv) incoms derived from the investment of money-of the Fund ;
(v) sale procseds of the empty fued cartridge cases ;
(iv) denations, for acceptance of which prior sanctions of the Commandant-General
shall be necessary-; and : .
(vii) such other receipts a5 may be permitted by the Comimandant-General.

5. Objects of the Fand :

1. The objects of the Funds are to :—

(1) p10v1de one time grant (not exceeding two month‘; basrc pay) to the dependents of
the deceased membess ;

(ii) provide one time gmnt (not exceeding one mouth basic pay) to the nf:rnbe's who are
- disabled;. - .

(iii) provide financial assistance (not excesding one month bagic pay) to ‘the membels in
distress situation due to the aIIment/mJury of their own or any member of thetr
family- ;

(iv) provide. one time . ant (nof exceedmcr two monthq basic pay) to the mebeb on e
occasion of matriage of their dﬂ.ﬂght-..l‘m'SstlS who are dependvnt oil them restmrh{‘:eﬁ
to one grant per family only ;

(v) mPet expendtiuw on gaises,, sports, cultural meets, entertamments whwh can 11(11:
be met from Govt. fund, ~~ T i e T T

(vi) meet expenditure on selting-up or strengthemng of Welfare actmt;es, mpladmg
C'm{eens :

(vii) advance interest free loans (not exeeeding one month basic pay) to the membars

to enable them to meet unforeseen expenditure due to misfortunes and disastery

‘which will be rétoverable in not miore than six mstalrnents y rpstmcta:i to ong lomm
in a five year period. i

* (viii) defrayexpend}ture on any other cause condsidered desirable’or deservmv icluding
contributions to a reliaf fund.

+(2) The monetary ceilings mentmned abova may be changed wlth th;: puor -apprevel
of the Managing Committee. ks

it

. Membership.: C - s ' £ valogp. 0 opa

(1) Member 5111p of the Fund is voluntary and opened to all Home Gdalds a'ld all not
gmeﬂed méembers'of pcrm’mem “establishment of a Hofile Guards ‘ Unit whiol® undertake i
wyiting to pay 4 minimum subscription of Rupees Five 'per month by way of - deduction froma
s monthly Wage/cmoluments and to abide by the rules ior the administration of thu P umcL,
')Le rate of subscription may be-altered with the approval of State Governmeint.

7 (2) - A person desirous of berommg a member of Fund " shall havs to apply in wntmg fi
hls Coimandant. Thé application shall mcorparate ths undsa rta.kmg mentioned in: Sua ralg {I};

(3) A mfmber of the Fund shall not b3 free to withdraw from the' Bund,

(4) A person who is 2 member of the Fund shall cease to be mentber of the Fand on his
death, on his retirement/discharge from his unit or on his appointment to a wazetted post

Are
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- (5) Inthe case of discharge, the sithseription paid minus any benefit sanctioned to him.

slall to refunded to him.": 5 o = I LN A A T I AT T I
7. Administration of Fand. T T ' S f

{1y The fund saali be ad ministered 0y a Managing Comnittee wiich shall con;ist'off’i

{i}y Commun lant of the conce ned Unit— ' e Chairman,

(i1) Seniormost Gzetted OFeer of the Unit concerned whe is next bs i
Commandant in | israchy. : €0 T - ~—Nenber:
(i) Senivrmost MNon-Gazettad non-ministerial Gifionr of permanant

establishment;- who is 2 member of the Fand, —Member.
(iv) Senictmost ministerisl OMFeial in'pefmanént esgablishment, who e

is a member of the Jund. s © i - —Member.
(vi) Two Home Guards who are members of the fund as may he :

nominated by the Cominandant. . —Member.
(vid A meumber of non-gazetiad fon-ininisterial or ministerial

establishiment as may be nowinated by Commandant, —  Member.

- Secretary,

{2V The Chairman and any two members of the Committes shal] comarise its i .

(3) The tenyye of a nominated member shall be two years (24 moal7s) anla nd a'nited
person who has besn 2 member of the Committes shall not he elininle fo nomination.

(1) The Chairman may engage one or more members of the funl for clzvical assisianze
lowards management of the fand, suject to ove:all .control of the Mamber-32:22tary.  Ihsse
persons may be paid such remuneration as may be daternined by the Jonmiites.

(5) The Committee shall mest as ofien as possible and ths intesval betwazn it two
meetings shall not excesd three months., The mectings shall be convenad by its * Chaitman
who shall also ensure that propes munutes of each maeting are vecorded ina regists; specially
maintained for this parpose. The budget and expenditure - shall ba approved by the Committee.

(6) The {ommittes shall detezmine, “subject > the ceilings laid dow? by these rules,
scale of benefits to be provided. ’ S Co

(7} The Chairman and Members of the Managing Committee shall natbe eﬁtitled to

AeR¥L

any remuneration for, the.work which they may undertake -in connection with the manage-

ment. of the Fynd or'1'1“11plenmntaisioh5'01"= the schemes to be financed by’ the Fund.
7 Remuneration of th e Members of the Maaaging Chmmities - S

“The Chairman and Other Members of - being the “Managing Comuarittee shall "not be
_entiticd toany remunerdtion. - - ¢ i T Coeah

8. Financial powers.

The Chairman of the Managing Committee shall be fally co mpetent to sanction expeﬁ-

diture within the cilings stipulated in Risle-4 for cases for which a'ceiling’ has not been 1) P

lated, the competence of different authorities shall be as ungier :—

(1) Commandant § o= ¥ - Upto Rs. 2,000 in each. case.:. .

(i) Dy, Commandant : . Upto Rs..5,000 in each case. b

(il Commandant-General i . - Full powers. 0 B
9 'Dpémi‘imi dfﬁundfl . ' ST T e e o

113 a-saving bank A/C shall be maintaiged in 2 nationalised ban'.
{2) TheaZcount shall he operated by thé Chairman of its Managing Committes. o
(3) If tho balance in the account is in excess of normal requiremanis, ‘4 pait ‘i such "
balance, shall be invested in long term interest bearing deposiis with a nationalised bank by the
Chairnian of the ¥ anaging Cominittes of the Fund.

¥
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(4) The Chairman of the Managing Committee of the fund shall be responsible for,
proper accounting of all moneys of the fund and judicious management of the.vesources of the
fund as also for safe-custody of papers, books and vouch-e- relating to the fund. All sanction ™
given. by him  shall be get approved by him from the Managing Committee during its next

meeting.
10, Accounts & Audits.

(1} The accounts in relation to the Fund shall be inaintained’in double entry system
under the responsibility of the Chairman of the Mznaging Committee of the Funl.

(2} The accounts of the Pund shall be audited annually by wie Adccouni it General,
Tripura or his authorised representatives.  The auditor shali also, interalia, report whether the
money of the fund has been spent with due regard to tte otjects of the Fund.

(3) A ccounting ycar for the fund shall be financial year.

(4) In respect of fund, the following records shali be kept under overall responsibility
of the Chairman of its Managing Commitice. .

(i} Cash Book under deuble entry system.

{il) Pass Book for bank account,

(iii} Ledger,

(iv) Stock register, ‘

(v) 1instructions file for keeping copies of rules and sxecufive instructions for the v
administration of the fund in chronological order, "

(vi) guard file for vouckers of expenditure,
(vii) receipt books with counterfoils for money,
(vill) acquitance rells for the payment made, ; ,
(ix} register showing in chronological order disposal of applications  received  for
* assistance including loans cut of resources of fund ; ‘
(x) minute book for mimutes of the meetings of the Managing Committee 3
{xi) miscellaneous corresponding file ;
(xii) guard file for andit report ; and
(xiil) such other files and regisiers as may be necessary in the opinion of the Commandant
the Dy. Commandant-General, the Commandant-General and the State Government
(5) The Deputy Commandant-General shall annually inspect the record relating to the
fund and submit a report commencing on its working and administration to the Commandant-
General. ' T

11. Periodical Reports. .

- Annual reports showing the schemes finance from the fund and rumber of beneficiaring
under each scheme as also yearly audited statements of accounts shall be placed before the
Managing Committee and rendered to the State Govt. as also'to the Govt. of India (Ministy
of Home Affairs) by 30th October each vear by the Chairman of the Managing  Cormmittee
through the Commandant- General ,who while forwarding these teport/returns may given such
comments on the same as he may deem fif. '

12. Regulations. The Commandant-General/Deputy Commandant- General may give

such directions (as are not inconsistent with these rules) as he may consider expedient for proper
administration and management of the Fund and to facilitate realisation of its objective.

13. Removal of Doubts. Where any doubt arises as to the interpretation of the rules, it
shall be referred to State Govt. for decision. _

EY
R



4. Removal of Difficultiey -
these rules,

these rules,
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If any difficulty arises in
by order do anything,
ecessary for the purp

giving effect to any provision of
ot inconsistent with the provisions of
ose of removal of the difficulty.

the state Govt, may
‘which appear to it, n

By order of the Governor,

3.B. Sukladas
. Deputy Secrotary to. the Gove. of Tripura.

e ..' o N —H. - - e - i - oo
Printed at the Tripura Government Press, Agartala,

T
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PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
HOME DEPARTMENT

No.F.26(7)-PD/75(Part-1)/1548 Dated, Agartala, the 19th May, 2021.

NOTIFICATION
In exercise of the powers conferred by proviso to article 309 of the
Constitution of India and the Governor of Tripura hereby makes the following
rules in Tripura Home Guards Welfare and Benevolent Fund Rules, 1972,

under Home Department.

1. SHORT TITLE AND COMMENCEMENT:-

(1) These rules may be called the Tripura Home Guards Welfare and
Benevolent Fund Amendment Rules, 2021.
(2) They shall come into force on the date of their publication in the Official

Gazette,

6. MEMBERSHIP:-

1) Membership of the Fund is voluntary and open to all Home Guard
personnel and all non-gazatted members of permanent establishment of a
Home Guards unit who undertake in writing to pay a minimum subscription of
Rs.50/- (Rupees Fifty) per month by way of deduction from his monthly wages
or emoluments and to abide by the rules for the administration of the Fund.
The rate of subscription may be altered with the approval of the State

Government.
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8. FINANCIAL POWERS:-

The Chairman of the managing Committee shall be fully competent to
sanction expenditures within ceilings stipulated in Rule-5. For cases for which

a ceiling has not been stipulated, the competence of different authorities shall

be as under:-

(i) Commandant : - Upto Rs.2,000 in each case.

(i)  Dy. Commandant General : - Upto Rs.5,000 in each case.

(or equivalent rank of

Dy. Inspector General of Tripura Police)

(i) ~Commandant General : - Full powers.

By order of the Governor

Printed at the Tripura Government Press, Agartala. 2



